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You kingly declde whether It is important
wu;ot- lﬁlﬂlﬂ N‘:llhk‘ t'y ln:i‘:g
there is a group o e who

have been stealing the letterhoads mdid
documents in the name of the President

of India and they are utilising them for
getting t licences. Actually, the
matter has raised on the floor of

the Maharashtra Assembly and the Speaker
there has said it is serious, Actually
it comes within the purview of the Gentre.
I would like to know whether. , .

MR. SPEAKER : I have not called you.
You do not listen to me.

PROF. MADHU DANDAVATE : I
am listening to you.

MR. SPEAKER : This is not a marter
for an adjournment motion. You can
mentivn it under rule 377 today after the
business for the next week is apneunced.
T wi.ll ask the Minister to make a statement
on 1t.

12.01 hrs,
PAPERS LAID ON THE TABLE
STATEMENT RE : WORKING OF
NaTionarzEeD Banks

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM) : I beg to lay on
the Table A Statement (Hindiand English
versions) in reply to the debate on the
report of Banking Commission and on the
working of the nationalised banks held on
the 14th August, 1974. [Placed in Librayy.
See No. LT-0451/75.]
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Baprrs, Laid 854

Deramen Demanps or Gaawts or
soMe CEnTRAL MmsTes ros 1975-76

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJER) : I beg
to lay on the Table a copy each of the
Detailed Demands for Grants (Hindi and
English versicns) of the follewing Mini« '
stries for 1975-76 i—

(i) Ministry of Health and Family
Planning.

(ii) Ministry of Home Affairs.

(iii) Ministry of Shipping and Transport,
(iv) Ministry of Works and Housing.
[Placed in Library. See No. LT-9453/75.]

REeviEw AND ANNUAL REPORT OF SHIPPING
CorporaTioN OF INDIA Lrp., BouBaY
For 1973-74 AND GUJARAT NoTi-
FICATIONS RE, Moror VEmicrzs

(AmeNDMENT) RULES

THE MINISTER OF STATE IN
THE MINISTIRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI) 2
I beg to lay on the Table

1)
1. A copy cach of the following papers
(Hindi and English versions) under
section (1) of section 619 A of the Com#
panies Act, 1956 :— .
(i) Review by the Government on the,
working of the Shipping Corpo-,
ration of India Limited, Bombuy._

for the year 1973-74-
(ii) Annual Report of the Shipping
) Gurpuraticncpoof India }:Od,
Bombay, for the year 197374,
along with the Audited Accounts
and the comments of the Comptroller
and Auditor General thereom. .

[Placed in Librovy. Ses No. LT g4sal
75] .

2. A copy cach of the following arat
Notiﬁeatifxrs (Hindi and Erglish v?rlgcnd
under sub-section (3). of section 13§ oF
the Motor Vehicles Act, tgizégld. with
clause (¢) (iii) of the Procla on dated
the oth February, 1974 issucd by, the
President in relation to the State of
Gujarat :—

(i) The Bombay- Motor Vehitles (Gu-

arat) Third Amendment Rules,
1964, published in Notifimtion No.
- GJG{74/196/MVA-2364-826-E
) Govérnment

Gujarat L
dated the 7th Septemberi 10¥k



